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ItMldeatlal Aceoaunodatloii In Delhi

243. Shri D* C. Sharm a: Will the 
Minister of Workt» Homing and Supply
be pleased to sute:

(a) whether it is a fact that the re- 
ierving of a good percentage of newly- 
built quarters for out-of-tum allotment 
18 becoming very common thus reducing 
the chances of allotment of those who 
have long been waiting for their turn; 
and

(b) if so, the tteps being taken to 
reduce the number of such out-of-tum 
allotments ?

The M inialw o f  Works, Hoiuing 
and Supply (Sardar Swaran Singh):
(a) and (b). It is not the practice to reserve 
any percentage of newly built uarters for 
out-of-tum allotment. Much as the Go­
vernment would With to do away with 
out-of-tum allotments, they cannot be 
avoided altogether. These arc sanctioned 
only on grounds of genuine and serious 
hardship after the merits of each case have 
been examined either at Minister lerel

or by a Committee of officers specially 
constituted to scrutinise the applications 
for such aUotments. Generally accomn^o- 
dation given as out-of-turn allotment is 
not upto or popular with the ciass of the 
officers to whom it is allotted. Every effort 
is made to keep down the number of such 
allotments to the minimum. As the 
accommodation position eases with the 
scale of construction that is now going on, 
the necessity for making out-of-turn allot­
ments will progressively disappear.

Labour Attaches in Indian IVlitsiont

244* Shri D, C. Sharmai Will the 
Prime IVIiniater be pleased to state;

(a) whether the foreign embassies in 
India have got Labour Attaches attached 
to their missions;

(b) whether any of our missions abroad 
have also been provided with such Attaches; 
and

(c) if not, whether it is proposed to 
do so now?

The Prime Minister and Minister 
of External Affairs (Shri Jawahaclal 
Nehru)x (a) Only the United Kingdom 
High Commission in India have a Labour 
Adviser and an Assistant Labour Adviser 
on their establishment. No other diplo­
matic mission in India has such an officer 
on their staff.

. (b) No. A Labour Welfare Officer-
cum-Vice Consul has, however been 
attached to the Embassy of India, Rangoon.

(c) No.

Chinese Baw Siljk

245. Shri Raghunath Singh: Will
the Minister of Production be pleased 
to sute:

(a) the quantity of Chinese raw silk 
imported by Government during 1954*55; 
and

(b) the system of its distribution in 
the country?

The Minister of Production (Shri 
K C. Reddy): (a) Out of a total of 90 
metric tons, decided to be import^, 
64 metric tons weie received duiing the 
Budget Year 1954-55 and the balance 
in April. 1955.

(b) The Central Silk Board distributes 
to the Actual Consume: s eithet directly 
or through the State Govexnments, Co­
operative Institutions and Recognised 
Consumers* Associations.




